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12.59 hrs.

SATEMENT RE: BAN ON COW
SLAUGHTER

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C., Subramaniam):
Mr. Speaker, the subject of preserva-
tion, protection and improvement of
stock comes under entry 15 of List II
in the Seventh Schedule to the Consti-
tution and as such is a State subject.
The Ministry of Law has advised us
that cow slaughter is a subject which
falls in the State List and not in the
Union or Concurrent List, and State
legislatures have exclusive power to
make laws on this matter under art.
246(3) of the Constitution. Parhia-
ment is not competent to legislate on
the subject,

13 hrs.

The same advice was given to this
House by the Attorney-General Shri
Setalvad, on the 1st May 1954, when
the Lok Sabha was considering the
Indian Cattle Preservation Bill

The law on the subject has been laid
down by the Supreme Court in
Mohammed Haneef Quereshi and
others vs. the State of Bihar as
follows:

(1) That g total ban on the slaugh-
ter of cows of all ages and calves of
cows and she buffaloes, male and
female, is quite reasonable and valid
and is in consonance with the directive
principles laid down in article 48.

(2) That a total ban on the slaugh-
ter of she buffaloes, breeding bulls and
working buffaloes, cattle as well as
buffaloes as long as they are milch or
draught, is also reasonable and walid.

(3) That » total ban on the slaughter
of she buffaloes, bulls or bullocks
cattle or buffaloes after they cease to
be capable of yielding milk or breed-
ing .or working as draught animals
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cannot be considered reasonable in the .
interests of the general public.

This being a purely State subject the
the State Governments have to take a
decision regarding the legislation on
cows. I would like to give information
with regard to the action taken by the
various States.

Total ban as laid down by the
Suprems Court has been imposed in
the following States: (1) Bihar, (2)
Madhya Pradesh, (4)
Maharashtra in the Vidarbha region,
(5) Mysore in the old Mysore areas,
(6) Orissa, (7) Punjab, (8) Rajasthan,
(9) U. P, (10) Jammu and Kashmir,
(11) Delhi by Chief Commissioner's
notification. '

Partial ban has been introduced by
the following States for banning
slaughter of young and usefu! cows
only: (1) Andhra Pradesh in the
Telengana region, (2) Assam. (2)
Madras, (4) Maharashtra in, the frriner
Bombay area, and (5) West Bengal.

We are drawing the attention of the
States to article 48 of the Constitution
which runs as follows:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall, in particular,
take steps for preserving and im-
proving the breeds, and prohibit-
ing the slaughter of cows and
calves and other milch and
draught cattle.”

Under article 37 in Part IV of the
Constitution the directive principles
are not enforceable by any court, but
the principles laid down are neverthe-
less fundamenta] in the governance of
the country, and it shall be the duty
of the State to apply these principles
in making laws.

These matters are being brought to
the attention of the State Governments,
and we hope they will give full consi-
deration to these matters,
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Shri C. Subramaniam: Of course, T

have already stated that the sentiments
of the people have to be taken into
consideration, but this is a matter in
which the state Governments alone can

funection, and therefore Here ] cannot
give any assurance.
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Shri U. M. Trivedi (Mandsuur):
This is an old matter, It is true that
in May,1954, the Attorney-General, Mr.
Setalvad, gave his opinion beforg the
House that this was a State subject.
That does not require any .further
elucidation, We all understand a little
of law and could also easily follow
that. Yet the directive principle are
the principles of the Constitution, and
although we are divided into States,
all the State Governments belong to
the same party and are under the
control of the Union Government. Did
the Union Government take steps to
inform all the States concerned that
the sentiments of the people demand,
Supreme Court or no Supreme Courl—
the decision of the Supreme Court one
way or the other never mind, what
they have decided is nothing . . .

Mr. Speaker: Order, order.

Shri U. M. Trivedi: You wil re-
member my word, that is not the gues-
tion. The question is this. The Sup-
reme Court has decided that this Jaw of
Bihar is a valid law to this extent and
.nvalid to a particular extent, that is
the only decision. I only want to bring
it to notice that it is for the State
Governments and the Union Govern-
ment to insist upon the making of this
law in terms of the directive principles
given in the Constitution and make it
absolute. This thing is not possible in
this country where on this question of
the slaughter of the cow, on sentimen-
tal grounds this country had to fight,
and fight with those people who claim-
ed themselves to belong to a different
nation,

Mr, Speaker: This is not informa-
tion being sought, that ome makes a
speech.

Shri U. M. Trivedi: I am asking a
question. Has the Government, there-
fore, made up its mind at this stage
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even in view of the sentiments of the
public at large of the greatest com-
munity here that is living, and in this
country alone it is living, and has the
demand been made and sent out to the
various States that in terms of the
directive principles of the. Constitution,
laws will be made pervading all over
the States?

Shri C. Subramaniam: Most of the’
States, I already gave a list, have al-
ready legislated upon this, and they
have imposed a ban as far as the Cons-
titution permits it, Subject to that, in
the other States algo there is a partial
ban. The fact that it is the same
party that is in power certainly does
not alter the Constitution. It is the
responsibility of the State Govern-
ments and the State legislature to pass
the legislation, and we are bringing to
their notice the directive principles,
and simply because it is in the direc-
tive principles I cannot give a direc-
tive to them that they should pass such
a legislation. Therefore, it is the State
Governments which will have to con-
sider, and I am sure all these senti-
mehts, responsible people as they are
they would also take into considera-
tion.

=l EWM  9vC WETE ¢ WY dET
fer fa2 33 & 3= o3 s s
T |

Dr. L. M. Singhvi (Jodhpur): The
statement of the Minister is we'come as
far as it goes. Unfortunately it does
not go far enough and falls far short
of the expectations in the country.
What I would like to know is whether
in consonance with the directive prin-
ciples of State policy embedded in arti-
cles 48 the Union Government have
sought to secure the concurrence of the
State Governments to comply with
the provisions of article 48, and second.
ly whether the Government of India
have considered with the various re-
presentatives of the State Governments
the possibility of placing this subject
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on the Concurrent List whereby this
Parliament would acquire the power
to pass uniform legislation available
throughout the country; if this is not
being done, why not?

Shri C. Subramaniam: The Consti-
tution was passed after full considera-
tion. I do not think simply because a
difficulty arises we should immediately
change the Constitution,

Dr. L. M. Singhvi:
it has been changed.

Twenty times

Shri C. Subramaniam: After all,
conditions vary from area to agrea.
How far a ban should be imposed on
all these things is a matter which each
State Government should consider
with reference to its conditions.
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Shri Tyagi (Dehradun): I am sur-
prised. So many bigger States have

. provided already. Is that point not
being appreciated by Members?
Shri C. Subramaniam: As far as

I am concerned, we are functioning
under the existing Constitution,

Shri Ranga *(Chittoor): In view of
the fact that the ruling party also
seems to be in favour of this banning
of slaughter of cattle which are really
necessary for agricultural purposes,
and all the political parties also are in
favour of it, may 1 know whether
they would make a categorical state-
ment for the benefit of their own party
as 'well ag the country as a whole that
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[Shri Ranga.]

they would use their good offices with
the State Governments, with the State
Parties to see that this particuiar
demand being a national demand is
out out of the areana of party politics?
To the extent the State Governments
would be able to find time in their
legislative programmes, they should
try to give priority and try to give
offect to national sentiment,

Shri C. Subramaniam: Unfortu-
nately this matter is raiseq just on the
eve of the elec.ions when the legisla.
tures would not be able to take up this
matter. I am sorry that the sugges-
tion is just now being made. After
all this could have been taken up
even in the first year as soon as we
assembled here but this is always
taken up on the eve of elections. When
the Chief Ministers were here we had
discussions with them . . . (Interrup-
tions.) We have brought it to the
notice of the Chief Ministers.

Shri Tyagi: My friend has taken
the wind out of their sails.

Shri Hem Barua (Gauhati): Per-
sonally speaking, I am not interested
in the election stunts and [ ain not
going to put this question because of
the elections. The State of Jammu
and Kashmir has imposed a ban on
cow slaughter for the last 14 years . .
(An Hon. Member: 100 years or
more) My information from a Minister
from Kashmir is that the ban has been
there for 14 years, I want the cow to

be preserved not on religious grounds .

but on economic grounds. Why is it
that the Union Government is not for
a yniform pettern of philosophy for
this country, political attitude in this
country and why is it that they have
not suggested to state Governments to
follow a uniform pattern or the Union
Government had not laid down a uni-
form pattern?

S8hri C. Subramaniam: Take pro-
hibition. There is in the directive
principles provision that there should
be prohibition. We put it there but
sti]l we are unable to make the state
legislatures to pass laws. We want to
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have prohibition in every part of the
tountry. We will have to carry the
states with us, discuss with them,
argue with them and try to carry
them with us. As long as the consti-
tutional responsibility is on the states,
we can only argue with them,
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" Mr. Speaker: I should not have al-

lowed him to go on like that.

Shri C. Subramaniam: As far as
the national development council is

concerned . . .
Mr. Speaker: That is the only ques-

tion. What happened in the Chief
Ministers’ conference?

BHADRA 1, 1888 (Saka) Cow Slaughter (Stt) 6464

already said that a majority of the
States have already passed’laws, only
a few are left. We had discussions
with those chief ministers K of states
where the ban had not been'there.
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Shri Ranga: Let the Minister re-
peat his own answer.

Shri C. Subramaniam: I have to
function under the Constitution, Under
the Constitution, it is the State Gov=
ernments’ responsibility,. Whatever in-
fluence we may exert on the State
Governments, certainly we cannot
compel them. As I have said, we
have already had discussions with all
the Chief Ministers concerned, and I
think they would give proper consi-
deration to these matters.
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gaaT FLETET 4 | ST AT FGAT
sara fag & 7
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The Minister of Parliamcntary
Affairs * and Communications (Shri
Satya Narayan Sinha): Have you
named him?

Mr. Speaker: Yes;
Shri Rameshwaranand.

I have named
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FrEy A g &Y Wi & a1 AT AF A}
AT AT FrE A AE
Shri S. M. Banerjee (Kanpur): He
i willing to go.

Mr. Speaker: Even if he goes now,

I will certainly not teke any further
action.
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W, I T2, T FIEHIT, T
gl A AR A wT AT T R
W AL AH AW L L ..
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WA AEAW : 4 79 A g9 F
HEAE

ot @t . | w939, wEw,
HATA, AITCRZ, Fez FATH F ATIHTL
S qu &, TT 8, TSI g IAHI W@
FIAT &7 FT faar mar §, 709 F0F
R fegeam § 3 & A1 § SAAT
st g fe .. ..

e AL ;W A FAA
FET aiga & a1 #94 fagrdr ot w
gamar & |

it wrRa faog fagedt © AT
dfqur &1 %% arid wa 9% 9@ At
@ & | 5 wrEEt T aar § ar
ag FH QU AEY @ ¥ ow g
W AT T A 1 F29dl @
w7 F g fF ag el qavee W@ ¢
afes A1 aTegad &7 ag fqua & ==
FHA F1 AT &=l | W AT A
agent ar ag7 AT @T & 5 fee ed
SESET T FAT F1 AQAAT G2 |

Shri C. Subramaniam: If he wants
to change a State subject into either
a concurrent subject or a Central sub-
ject, the State legislatures will have
to agree first to this change. I do not
think, for this purpose, the Constitu-
tion need be amended.

oY g wF wEAW - F AT
ot 3t & 1 oy W AR w37 & i arer
/R

it wza Fag Fegreit - ar arafe
¥ zast a5 § 7 g9 44T § FEA A
fs =t |

it sy : agT aEeA| F1 Al &
oI ¥ FUT FAT A1 W § Ty awg
stfamr g mptale & . . L.
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Y WWiY © FAT qEAHZ X IT ATA
ot faare far & s szt w4 Fagedt
W E ar quw ATt sy & .

s faz fag =it ¢ Frer
AT & A F ) uw WA AT ¥
54 397 fgay ¥ oz =q% =1t 97

36 ¥IX AT FA T | AU A g7 1T Y
ATFTT G T & )

sft EawldY : oY iy gy 34% A
St aff ¥ afew & gt Ay & ok
S 30 Y AT &, a3t § A
qEA I mTAET F IAT H O aga
AT 9337 & | gafag & vy arzar
g 5 o & fouw sar sz A W
ara 9T frarr fear § fF g8 mr 9y
w7 § FrEY & 48 o7 awdr 3, 9w
aTe i & fg o @ & 3% W
g #E T arfE IAET @ W
% WX §B IR0 A9 A FEar
o oaF 7
Mr. C. Subramaniam: We have a

programme for goshalas for the
protection of useless cattle.

st gy fag (FaAT) @ FIRIT
g 77 T @ e A e
F 129 F wH = W@ | Ty A
7 #3147 fF woT M-ZeaT 775 TG T3,
ar waersT 0F faAAr 9T 1§ 7T
¥ ag W W1z § fr a8 19 fam
F 75T AT FAA FAw 9 I35 9
9 7% fggera &) 77 a3g ¥+
¥ o | "THIT WA FIE CFAT o
oY gy f w@za at 7)o F e
o @ &1 99 5T F FHA 09§
& o1 22z 1 ¥ A8 A & ) A vt
dew warT & T 3, o 2w A A
& HTET & | T TR HAAT AA-HTAT
F , a @2z A7 T 4G A6
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AfeT = et it & FaATAATT Mg
TT T T AT AT 2, AT AGHT
I T AL F FT A FEATEY
FAXTHT w0

AW WEYEQ : IT AATH W[ A
EEICEE F il

13.31 hrs.
Re. DEMANDS OF GOLDSMITHS

Ml:. Speaker: Mr. Bhagat would be
making a statement tomorrow.

H g T2 w39 (ATH) o
HeD WEIZA, TH 3@ 97T ¥ AU
FaT @3 g7 § 1 77 T A3 P
& AAY 7@ A A 97 9T w4
TAAE?

o wgNA | T JY LT A
T AT § | WA AT Ao FFA F ATt F
Reliz 97 997 7T fem sy, @
dfvenfer fafedm w0 wm grr ?
FE AT ATz wAAE A swEe
HECI G|

Shri S. M. Banerjee (Kanpur): It
will not take more than 15 minutes,
Kindly let him make the statement.*

Mr, Speaker: All right; after 1§
minutes I will go to the next item
of business.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
The representatives of the All-India
Swarnkar .Sangh, along with two hon.
Members of Parliament, Mr. Tridib
Kumar Chaudhuri and a member
from the other House, met me. We
had a full discussion. In the course of
the discussion the members of the
Sangh raised some of their demands.
I have noted their demands and I have
brought them to the notice of the
Finance Minister, who is also seized of
this matter. We are looking into it.

Shri Solanki (Kaira): What state-
ment is this that they are looking
into it?



